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MHeard l=zarned counsel for the applicant.

Z. fpplicant has challenged the following

orders:-

Annexure A-1 dated 30.10.2003 whereby the
applicant has been reverted to his substantive
past  in Group DY from which he was opromoted
to Group "C’. i.e.. Jamadar Peon in the arade
af Rs.2610-3540/~ with immediate effect: and

1
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iid annexure A-2 dated 05.11.2003 whereby the
applicant has been transferred from General
Branch, Baroda House to Works Branch., Barodsa
House. New Delhi on reversion to Group D7
post.

A Laearned ocounsel has brouaht to our
attention Annexure A-é dated 7.4.2000 relating e

passession of  typina aualification by Group 07




-
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emploves  on  promotions  to Group "C7 pests  in th
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Ministerial Cadre. It has been laid down therein that
the concerned staff must aualify in  the pirescribed

typewritina test within two vears from the date of
promotion. failina which they are liable to be
reverted. It has alsoc been stated that the concerned
staff should be granted "at least three chances before
completion of two vears period to aqualify in  the
tvpewritina test. In order to ensure that sufficient
chances are availed of bv the concerned staff. the
Railwavs may arrange at least thres tvperwritinag tests
with a aap of six months between tests within a period
of two vears from the date of promotion on provisional
basis.” The concerned staff should be reverted only if

thev fail in such test as stated above.

. Learned counzel pointed out that the

&

applicant had appeared for tvpe test on 22.6.2000,
%.1.2001 and 30.7.2001 but dus to some genuine reasons
he could not gualify in the sams. He Turther
centended that several others. like the apmlicant~w%Fé
allowed to appear in the fourth tvping test as well in
terms of circqlar'dated 7.4.2000., as stated above. In
this connection., the applicant is stated to have made
4  representation to the concerned authority but he is
not alldwed to appear in the test. Learned counsel
W&OIB‘/WW , o A MWM!!)__
stated that at 1eastka parson can be aiven moire than

three chances to appear in the test for promotion to

Group “C° posts”.

N

On  considering the contentions raised

before wus., we are of the considersd view that if
A baze Yo

PErESONS ., like the applicant hsrain, A allowad more
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than three chances for appearing in the tvoing test bw
the respondents. the applicant zhould also be afforded
another chance for appearing in  the  tvping test.
particularly when he had made a representation to

the respondents.

& aocordinagly ., in the interest of the

Justice., this 048 is disposed of with a8 direction to

[

the respondents  that if parsons  similar to  the
applicant have bsen allowed more than three chances to
appear  in tveing  test in terms annexure &6 dated
7.4.2000., the applicant should also ke granted one
‘mere chance to appear in the twoing test. The above
exarcisza shall be completed by the respondents within
g  period of twoe months from the date of recsioct of a
copy  of this order. In case, ths applicant aualifies
in  the twoing test., he should be allowed to  ocontinus
to  work in Group “C7 against 33-1/3% auota. Further.
-~ in ocase the applicant has not vet been reverted., he

should continue as  such till  anothesr .chance i

provided to him as abovea.
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